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Centiral Administrative Tribunal
Principal Bench: New Delhi
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NMew Delnil, this th

¢

Hon ble Mr R.K.Ahooja, Member (A)

Or. AK,Bhatnagar

S/0 G.K.Bhatnagar
Rio G-16 Hauz Khas Enclave :
New Delhi - 118 @16. LLoApplicant
By advocate: Mr Rajiv Bansal)
Versus
Union of India through
Director General
Health Services
Nirman Bhawan :
New Delhi. . Respondeants,
(By advocate. Mr M.X.Gupta)
O RDER (oral)

Hon "ble Mr R.K.Ahboja, Member (A}
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The applicant is aggrieved by tho denial of 4is

153

§

claim for grant of conveyance allowance. ~His cass  is

that the raspondents  are giving monthly convevaace

allowance Lo physicians  and other categories
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igh they hardly make any domiciliary

visitsf The  present rate of monthly allowancs 1s  Rs,

ror Lnose Who are maintaining cars.Hs cubmits Lt
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iz pested fto work &s Physiotherapist Gr.I at Medlical

Centre, Palem  Annexe, Now Delhi, Im that position, e

has Lo visit & number of VVIPs, MPs and Ministeir: at
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-HRLT residences, and  often sz the distance covered  i:
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laezs than 1-72 Kilometer, he cannot claim T.A. Howewver,
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e he: perforceto maintain Fis own car o that hHe
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convayence  allowance given to non-medical catagorizss,
rut the respondents have rejected  the same. He  has,
svwarefore, approached the Tr uunu1 sexking a direction to

the ”“OOHdGHtN to sapction conveyance allowance of Rs.

L,.

550 per month of. eguivalent as to the Dbhy siclans  eatc.

from July 1989 when the first reguast wWas made by hinm.

7, Respondents in their reply have stated that th2

convayance allowance 1s allowed a:z per Govt. of ;ndiag
Ministry of Health & Family Welfare:s order . dated
@i 19.11.1887 {(Annexure-1) in respect o*f anly
specialised/general  duty category of' icers Resbondent;
also say that for the travelling uicha *aken by the

applicant, TA can be allowed provided sufficient evidence

3. 1 have heard the counsel for the applicant and

have alsc perused the orders -dated.Z2.3.90 which pertain

o non-medlcal categoriss. As per th:s Or dar s,

convenvyance allowance is allowad to non-medical (Group-Al

seialists/Scientists working under DGHS/Ministry of

Health & Family Welfare, In substance, they are the sams

orders as  issued by the Ministry of Heallh & Family
S~

Welfare dated 18.11.87. The learned coursel submits that
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ander B, conveyance ailowance has

. been allcwed to a large number of c&tegories who heve not
o ..

sven make doml iliary wvisits. On the other hand, the

applicant has to visit the housas of YWIPs and the same

faot 1: adnitted by  the respondents as sean  from  tha

, .
letter doted 14.3.85% of qddl“* nal Director (CGHS)
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{Arexura A-4), The learned counsel
the applicant has to maintaln a car and, therafore, o

lot of wisits to VYIPs are involved, he has to  iacur

certaln expenditure. In wview of that, the respondents

L

shoula also  extend the same facility. to t

.
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¢ applicant as

in the case of other non~medical specialists.

4. I have considered the matter carefully. It would
appear that the applicant has a prima facle case  for

grant of this Tacllity. As explained by the learned

coursel, the applicant has to attend to the dignitories

round the c¢lock as and when called and he has to carry
gadgets and other costly electronic equipment for the

treatment &t the residence of VIPs. Often such patients

and VIP: are unable to go to the hospital and in  such

zituations

h he
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to go to thelr housss toe  administer
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treatment. Therefore, his work undoubtedly involves

domiciliary wisits,

5. In thg facts and circumstances of the case I
consider 1t appropriate that in ﬁhe first instance, the
respondents sheould examine the matter and diszpose of the
same, TJo this ~ end, the apblicant méy make &
representation  glving particulars of the visits made by
him over & period of BBY three months to the respondents
and they will “hen examine the :ame and pass a  aspeaking

or der thereon within a period of three months from the
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date of receipt of

applicant 1g still
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to approach the Triburnal again in accor

d

the representaticn.

not satisfied, he will ke at

ance

case Lhe
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liberty

with law.
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